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The House stands adjourned to meet
again at 2 O’ Clock.

13.02 Hirs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha reassembled after
Lunch at Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR GRANTS (RAIL-

WAYS) 1968-69 AND DEMANDS

FOR SUPPLEMENTARY GRANTS
(RAILWAYS) 1967-68

MR. DEPUTY-SPEAKER : As the
Speaker has already announced, the time
allotted for these Demands has already
been cxhausted; only the reply remains
to be given by the Railway Minister. Yet,
I will permit a few minutes to all sec-
tions of the House, and 1 would request
the hon. members to be very brief.

MR. K. N. TIWARI : Just one
minutes. ... (Interruptions) Accident
does not concern only Congress or non-
_Congrcss; cverybody is concerned with
it,
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SHRI J. MOHAMED IMAM (Chitra-
durga): Sir, it must be said to the credit
of the Railway Minister that he always
celebrates the day on which the Railway
Budget is introduced and the day on
which the Railway Budget is passed by
a major accident ang calamity. Sir, 1
remember, last year when he presented
the Railway Budget on 22nd May 1967.
just on that very day there was a major
calamity and railway accident at Kup-
pam which was due to human failure
where more than 100 persons died. And,
today, Sir, when we are about 10 pass
the Railway Budget, he is celebrating it
by an accident of great magnitude
which has cost so many lives.

SHRI ATAL BIHARI VAJPAYEE :
Not ‘celebrating’. That is not the pro-
per word. How can he celebrate it ?

MR. DEPUTY-SPEAKER :
say ‘unfortunate’.

SHRI J. MOHAMED IMAM : Sir.
there are accidents and accidents. I can
understand an accident which is due to
sabotage, an accident due to somc mis-
take in the railway track or some
mechanical defect, but an accident duc
to collision between two trains is a thing
which cannot be excused or condoned.
Sir, in this instance one train was sta-
tionary at a station, and another train
which was not halting at that place ran
into it. It ran .into the other train and

He may
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the consequence is that more than 40
persons died and a large number of them
were injured who have now been re-
ceiving aid. It is true that the Minister
has expressed lot of sympathy. It is
true that he has rushed medical aid and
other things, but this cannot undo things.
1t has created a great nervousness among
the public and now it is believed that
to travel by train is attended with great
risks.

SHRI NAMBIAR (Tiruchirappalli) :
When I stated it yesterday the hon.
Deputy-Speaker was heckling me say-
ing, what is it. And within 24 hours
this accident has happened.

MR. DEPUTY-SPEAKER :
have anticipated an accident,

SHRI NAMBIAR : I know the state
of affairs on the Railways. That is why
I made my submissions yesterday.

SHRI J. MOHAMED IMAM : This
is not the first accident of its Xind.
Recently there have been accidents
either due to collision between two trains
or other reasons. There were one or
two accidents at Bombay and recently
there was a similar accident somewhere
between Calcutta and Patna. It shows
that the railway staff and the Railway
Board are utterly callous. I remember a
quotation from Shakespeare : “Just as
flics are to wanton boys..”, so are the
human lives to the Railway Administra-
tion. The Railway administration are
not bothered about the safety of the
people. Thev are not bothered about
their lives. They are only concerned
with their own advancement, with their
own increasc of pay and dearness allow-
ance. Today we are going to vote en-
hanced pay and dearness allowance to
them. with the result that the more we
pay them the more they want and the
more callous they become. The result
would be that the Railway staff and the
Railway Board become more and more
callous and more and more negligent
It cannot be denied that yesterday's
accident is due to callousness and negli-
gence. If they had taken proper pre-
cautions, which were not taken, this
accident would not have happened and
all these lives would have been saved.
But to allow a train to collide directly

You
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with another train is a sin and a crime
for which the Railway Minister and the
Members of the Railway Board must
resign, because they are responsible for
the lives of all these people. Recently
such accidents have happened. What
action has they taken ? In Kuppam, tor
instance, due to human failure more
than 100 lives were lost. Of course, we
did bring it before the Minister. What
action has he taken ? Between Belgaum
and Miraj there was a similar accident
where more than 20 lives were lost.
What they will say is that they are gu-
ing to appoint an Inquiry Committee or
a judicial probe. But what further action
is taken, we do not know. At present
there is no morale on the part of the
Railway staff. They are callous. They
are indiffcrent and they do not carry on
their duties properly.

Iz the good old days when the Maha-
rajas ruled, I was the Minister for Rail-
ways for five years, and not a single
incident of this nature happencd during
that time. In fact, when the Railways
were run by the British companies we
were not at all hearing of such accidents.
They were taking good care for the
safety of the people. Now almost every
year, a scries of such accidents have
happened. We hear of accidents in the
suburban city of Bombay. Similar acci-
dents were there, where hundreds of
lives were lost. In fact, Sir, when you
go into the record of the Railway acci-
dents, you will sec thousands of acci-
dents every vear. That shows that the
Railway Ministry is absolutely incom-
petent. They are unable to control their
own staff. In fact they are cajoling
them and giving them increased pay and
allowances. We must give a warning
to the Minister. They must go into the
whole cause. Tt is not enough if rome
railway lineman is punished or dismissed.
There is rottenness and inefficiency from
top to bottom. The whole thing must
be investigated and a high level com-
mittee presided over by a judge of the
High Court or Supreme Court must
inquire into the entire causes, not merely
of this accident, but of the various acci-
dents that have taken place. We must
see that such accidents are prevented
from recurring. Meanwhile 1 would
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make a request to the Railway Minister.
He may not be responsible. But he
must take the Railway Board Members
and the General Managers to task. It is
their duty as executive officers to ensure
the safe operation of railways. I suggest
that a high level body be appointed to
go into this question.

MR. DEPUTY-SPEAKER : I would
like to inform the House that at 3.30
P.M. the Home Minister would make a
statement regarding the Punjab situa-
tion.

SHRI RANDHIR SINGH (Rohtak):
Today’s railway accident is another boit
from the blue. Accidents have, in tact,
become the order of the day. This is
most unfortunate for the nation. The
innocent Railway Minister is doing his
best to avoid the recurrence of railway
accidents. But there is something
basically wrong. In order to unearth
the reasons for these accidents, the need
of the hour is the constitution of a high
power probing body.

To me it appears that some human
element is responsible for these present
serics of accidents. The wurgencv to
evolve some sort of machinery to find
out what is responsible for this rot is
still greater, because the very confidence
of the nation in the railway administra-
tion is being shaken by these day-to-day
accidents in this gigantic public under-
taking.

I agree with the proposition put for-
ward by an hon. Member and supported
by an hon. friend opposite for the consti-
tution of a high power body presided over
by a High Court Judge. The reasons
for these accidents should be made
known to the public so that future acci-
dents may be avoided.

SHRI J. M. BISWAS (Bankaura): I
have said earlier during the railway
budget discussion and I still maintain
that one of the main reasons for acci-
dents is the incorrect reports submitted
by the fact-finding enquiry which is
composed of railway officers only as to
the reasons of the accidents. It is high
time that the House should give due
importance to the state of affairs and
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[Shri J. M. Biswas]

take appropriate decision in this regard.
I have said it earlier, and I repeat the
same again, that always the real causes
of the accidents are not reported to the
anthorities. This is of the main reason
why the number of accidents is increas-
ing. I have also said that the public are
losing confidence in the railways and are
therefore reluctant to travel on the rail-
ways. This state of affairs has become
the order of the day.

1 request the hon. Minister that a high
power committee composed of Parhia-
ment members should be constituted to
inquire into railway accidents in which
buman lives have been lost.

SHRI NAMBIAR : With regard to
this accident, I am requesting the Minis-
ter to come forward with a proposal for
a judicial inquiry in which non-officials,
whether MPs or others also should
participate. Any number of discussions
will not stop accidents. We will have
to go to the very root of these things.
Sir, only 24 hours back I said....

MR. DEPUTY-SPEAKER :
had the premonition.

SHRI NAMBIAR : I know how the
Railways are working. If a berth 1y
given to me in a carriage which is next
to the engine I will refuse it because 1
know train travel is risky. Only 24
hours back I said it and the same night
this accident took place in which 36 per-
sons were killed. I said it not because
any immer voice as speaking but because
I know the working of the Railways.
My submission, therefore, is that we will
have to go into the root cause of this.
T do not want to take the name of any
particular individual and say that he is
responsible or X, Y or Z is responsible.
That is not my intention. But let us
stop these acc'dents. Let us streamline
the working of the Railways so that the
country may save itself. Therefore, let
there be an inquiry, let non-officials be
associated with it and let them go into
the root of this problem. Let them not
try to hush up matters. I took part in
the Ariyalur Inquiry for 14 months pre-
sided over by the learned Judge. Suku-
mar Basu of the Sixth Court, Madras
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High Court. I found there that even
evidence was suppressed. Therefore, no
suppression of evidence should be aHow-
ed. Things must be allowed to come
out so that our people may be saved
from these accidents.

SHRI K. SURYANARAYANA
(Eluru) : Mr. Deputy-Speaker, Sir, 1
am surprised to hear the personal
charges levelled against the hon. Minis-
ter or members of the Railway Board
without waiting for report as a result of
the inquiry which has already been
instituted by the inquiry authorities. It
is not only that an accident occurred
yesterday. As my hon. friend over therc
said, at the time of the Budget, unflor-
tunately, this is happening. 1 have 1o
make a humble request to our hon.
friends on the other side. Whenever
the Government appoints a committec
to enquire into the discipline of workers
or their behaviour in a particular case,
directly or indirectly my hon. friends
over there have been supporting the
workers. If a committee is appointed
even now, some association will come to
support the workers. Sir, this is a
national issue. It is not the concern of
this Government alone. If the present
Minister resigns, where is the guarantec
that under some other government, even
is Shri Nambiar is there in that Govern-
ment, something like this will not hap-
pen! Nobody can guarantee any such
thing. To meet our friends’ desire 1
would also endorse the suggestion that
a judicial inquiry may be instituted
where non-official members may also be
associated.

SHRI DINKAR DESAI (Kanara) :
Sir, a few years ago the Government of
India had appointed a high-power com-
mittee to go into the question of acci-
dents on the Railways. 1 think it was
presided over by Pandit Kunzru. I
would like to know from the Railway
Minister whether all the recommenda-
tions made by that Committee have
been accepted and brought into execu-
tion by the Government. If that has
not been done, if all the recommends-
tions made by the Committee have not
been implemented, will the Railway
Minister, in view of the fact that acci-
dents are on the increase, seriously re-
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-examine that committce’s report once
again and see to it that all the recom-
mendations are given effect to without
any further delay ?

SHRI S. M. BANERJEE (Kanpur) :
This is the third or fourth major acci-
dent in the last six months. It is very
unfortunate, but it is a reality that our
countrymen have lost faith in the hon.
Minister, Shri Poonacha. He is a good
man; there is no doubt about it. But,
all the same, it is my painful duty to
demand his resignation in the larger in-
terests of the nation, and the railways in
particular. 1 fully cndorse the views
expressed by my hon. friend, Shri
Vajpayee and others, that there should
be a judicial problem into the whole
question. Because, 1 know that when
the Japanese experts came and inspected
our track recently they said that our
track is s0 old and our cast iron slec-
pers are so old that they started believ-
ing in God because after coming to
India and travelling in our railways they
are still alive! So, my demand is that
their should be a judicial inquiry, pre-
sided over by a serving Supreme Court
or High Court judge and that the hon.
Minister should resign his job. But.
before he docs that, he should demand
the resignation of the Chairman of the
Railway Board, a white clephant. He
must resign immediately.

SHRI THIRUMALA RAO (Kuki-
vada) : Mr. Deputy-Speaker, Sir, 1 do
not want to take much time of the
House. 1 fecl that an entirely irrele-
vant issuc was raised by demanding the
resignation of the hon. Minister in con-
nection with an accident over which, as
far as is known, there could have been
no human control. Further, resignation
is not the remedy for these things. Only
constructive suggestions should be made.
We have got the precedent of the resig-
mnation of our late lamented Shri Lal
‘Bahadur Shastri who, as Railway Minis-
ter, undertook personal and moral res-
ponsibility for an accident and offered
to resign. But that is a different matter.
Neither has it mitigated the incidence
of accidents on the railways nor has it
tmproved the condition of service of
fabour and other catcgories of railway
servants. 1 would, therefore, suggest
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that there should be a thorough inquiry
into this accident. Incidentally I may
mention that I was also a member of
an inquiry commission with regard to
one of the major accidents in Bihar and
a report was submitted by that commis-
sion. T do not know what action the
Government has taken on that report.
It is up to the Government to have a
thorough inquiry into the temper of skil-
led and unskilled labour, their conditions
of service and efficiency and the causes
for the accidents. It is entirely irrelevant
to demand the resignation of one Minis-
ter here, who is only one person in a
big organisation.
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MR. DEPUTY-SPEAKER : Would
the hon. Railway Minister like to say
something on this issuc ? Then we shall
continue with our discussion of the De-
mands for Grants.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : I have
already decided that there will be a
judicial inquiry presided over by a High
Court Judge. This I have got to do in
consultation with the Minister of Law.
1 could not contact him: I am going to
meet him and request him to help us
by suggesting a namc of a judge to
unable us to issue a notification. He will
be assisted by two assessors. Onc of
them may have to bec a technical man
and the other a person of public stand-
ing. On that also I will take the Law
Minister’s suggestion into account....
... .(Interruption).

SHRI S. M. BANERJEE : Place the
Chairman, Railway Board, under —sus-
pension. .. (Interruption).

MR. DEPUTY-SPEAKER : Aficr the
announcement of the hon. Minister, 1
will allow hon. Members only to ask
questions.

SHRI KANWAR LAL GUPTA:
What will be the terms of reference ?

SHRI S. KUNDU (Balasore) : I wel-
come the decision of the Railway Minis-
ter that he has decided to constitute a
committee with a High Court Judge. It
is a very good gesture. We all welcome
it. But I would like to know from him
as to what would be the terms of refe-
rence. While participating in the discus-
sion of the Railway Budget I pointef.l
out that 50 per cent of the railway acci-
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dents are due to mechanical defects. It
is a showing revelation that our rolling
stock is not working properly. There-
forc the scope of this reference should
cover negligence also and, if it is negli-
gence, whether it is criminal negligence
and who are responsible as also the
quantum of commensation to be given
to the relatives of the deceased persons
and to the victims. I do not want that
the Indian Railways should be a proto-
type of human-killers. So, in the inte-
rest of the country the terms of refe-
rence may be spclt out.

SHRI A. S. SAIGAL (Bilaspur) : I
congratulatc the hon. Minister on his
decision to appoint a committee, but I
would request him that besides the High
Court Judge he should have an MP
as onc of the members at least as has
been done whenever a committee is ap-
pointed to go into the mining cases. He
may appoint anybody he thinks proper.
Then, a technical man should be appoiat-
ed as another member. I support him
in his dccision to appoint a judicial in-
quiry committee.
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SHRI N. SHIVAPPA (Hassan) : The
hon. Railway Minister has given, in his
statement, a certain information with

regard to the unfortunate accident which
deliberately took placc on the open
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platform of the railway station where the
particular train was not expected to have
stopped there for any reason at all. It
was deliberately the mischief played by
the officer concerned of which cadre I
am not bothered. I want to know
whether the lives that are lost by the
accident are only 32 but according to
the latest information that I have receiv-
ed from Hubli and Harihar from which
arca I come and which I represent, the
death toll is something like 43 and that
the number of persons injured is more
than 120. When that is the latest in-
formation, I do not know why the Rail-
way Minister, from time to time, has
failed to ascertain correct information
about the casualties in the accident, etc.

Secondly, though I am very happy
to hear the opinion ecxpressed by the hon.
Minister while conceding the appoiat-
ment of the judicial enquiry in this parti-
cular accident, I have got my own
doubts, my own views, to be suggested
as a matter of my expcrience as a law-
yer.  The investigating  authority, all
these days, has failed having concealed
true facts and matters pertaining to in-
vestigation and in collection of data. It
is the data that is going to tic the hands
of the enquiry authoritics to arrive at
a proper conclusion.  So, they will be
misled and misguided by this sort of
data. Therefore, when the first informa-
tion is expected to have been in a pro-
per shape and not left to the investiga-
ting officer, the Minister should collect
the data and facts and bring them on
record in black and white and all this
data should bc made available for the
judicial enquiry. It is very necessary in
the interest of the country, in the inte-
rest of the travelling public, that the
Minister must visit the spot immediately
and he must bring the things on record
to see that no officer is allowed to shield
himself or his followers. I want that
this particular thing, after all the infor-
mation being put for thc consideration
of the enquiry committec. whichever
ter for judicious appreciation on the
basis of the data made availabl> impar-
tially, Because that is mot donc, at the
committees have failed and the public
have lost confidence in the railways, 1
am sorry to express this view. I demand



1865 D.G. and

[Shri N, Shivappal]
the hon. Minister to give a categorical
reply to this,
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SHRI K. NARAYANA RAO
(Bobbili) : It is very nice on the part
of the hon. Minister to concede for a
judicial enquiry into this accident. May
I know, in this context, whether this is
going to be a pcrmanent pattern on the
statute book or is it going to be con-
fined only to his particular accident ?

it frx & W (TgaA)) o Swieme
wgIed, AQ T HAl AERT ¥ TZ R
& ¥ 1T 37 47 T W@ gHe
¥ fau =fas &g v 590 v

@ § S A A FT A TA & A AWIT

& @ AR AR fammfaar

F 4 § W 9T QST gam g 99
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1 Wrgy s A Wi fEar s ?
Iq ¥ AT qw oW FTAT ar gl
FTAN? IA Y SAFAALN FH TR |
a1 JX 97 WA F ) fEdad g
gag A daTE & freaeT #1 qorg
¥\ T RaTg AT € ) 99 9 gy
T & o a9 oY 97 98 FH AG) FQ@
&1 S WY ar agt IS ST & IW A
T WY & W qgr &Y Ay Aied |
AdY APET F1 Az ¥ 98 oF FRET
Fag o fF saf Y F1 ofgwsE @
qTq IT Y AT T AT ATCINAF 97
W FTIHFAEAN T AT AR

# 6T Fgar wEm g f& Aedme
7 fqamfame & a9 o1 ogffmee
TR ITF A AL g5 e | IaFr A=
#1 ST =vfegm

o qRAT NAT AW (FHEAGI)
IqTeqE WEEA, Ml AR A%
F fqg  wgEAwT gaEaT F1 ) 991
FIITF Fag § 4 AT T AN
AT FTAT F1gAT § fF a2t F AWl
H gg wEwr sAr gg & fx gt g
gt & g (wwrmfes o= @al &
fT AT TTH Y § ACTHATT
oY ag AW Agl 97 4@ A Ed
WA AA T | Fg 9 o e gerd
T | W g7 uF e o 97 Iy
TF UF AEH G aW! MAS FT TESAT
o@r & g 7 Ul gar | W wvaew #
FREaTg gy @ Wradr saigd
§ wamar § e i gaemt @ 94
st gt Fifgn, fore Fv srwaram faan
TR

MR. DEPUTY-SPEAKER : Would
the hon. Minister like to add something
to his statement by way of clarification ?

SHRI C. M. POONACHA : 1
refer to those points in my reply.

will
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MR. DEPUTY-SPEAKER : Then,
we shall continue the discussion ‘on
demands for Grants and the Supplemen-
tary Demands.

Mr. Chandrika Prasad.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour) : Can the Railway
Minister tell us when the next accident
is to take place ?

MR DEPUTY-SPEAKER : The hon.
Member knows it perhaps.

Mr. Chandrika Prasad.

ft wfrrer war (aferar) Srerer
WEIRA, § M F1 agd dATeT g fr s
AR WA A fewred a7 A @
aug fear o1 femwg Sufeds g,
I FT W ETAWE FOT E AT qwdA
FETE |

AR qff IuT y3w A ofr
fagrz #1 3T WA F WA F qga
& faggrgam § 1 TAR ggl Faw 0F
g7 99dY & 37 97 A 38 TINA |
N e FAT R 1 I F AqEr A7
FE vaaNy I G & AT AE N X
& g aEarg R gargE Y MRt
T OF AT 7 I0E AT T AT F
QT FT [TH AT Ig T T § afqqr
¥ FAT AF CF AT a7 AN
Cicl

g &a afgan, W@fan, ashge
FE W § @ AT AW 7 A7
T § 1 39 fag fedem & gfesior &,
gt T AT FT g e &, HWifE
T AT F AT BT T FE F
afar 9T F wg W qgT qEa
H 1@ A7 A A A E | A FAH
a% Al I AT NAT & 1 I FT
FH J F7 AARHG TS5 g7 I 17
A T F1 OF Gl LT A & OAET
fyq @ | T A@ A AEAT TH
& WA AT &, S F1 qfow aw
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faen faav wm 1+ 9 so Wi AT BT
arzser g, fow 7 @ arga w2 AW
¥ ag § WA A AW F7 7€ ghawr
B cnill

a1 & qra afear o & QX H
FEATGATE | T I g
fad # @ & | 98t ¥ v aFAGT A
gRAmge aga & A g1 I W
FAGASE TAF FT A7 Wfgd | T
@ & BT AT FIq 44 R AW
I # AL gT A -G
QW a1 faar w1 arfE s Sy
¥ gl S ¥ wan g fow 7 9@ g1
F U AW A §, 99 F 9 glT )
@ AN H |

TFo o AL FT Al FATH 4 €TH
g 9 g7 @) s @ ol 7 A
afa F aET § | 99 7 FE TIX
gTE & A FE gET e g, afew
I7 B 79 37 qEHT G fae 0
TR et Y FAT A9 & 39 ¥ Ay
T AT T 2 | 99 A 6 AR
REN & g & frre fear mar ,
arfF &vo dro o Tl 7 faer |

QAo I H E R Aqfeea § ST A
7 @ r Sf & o @ forw 9%
Y FT MG FAT @ gyv g, AfE
I ®r M Az fram wfgr @@ T
famar 21

W F Fwimaw F9F 38 T
N g §, I F A TH YA
W & T E) AN TRIREE B
TaAT giaT g Y Ay fearddaa & wwi
F vy omar &, Afe ga S oA
AaT 7g @ s @, gty ag
Wy ¥ ford Weg A @ A
A 99 TF AREEA AT ], T AT
aE QA IR AT R @ W |
fagc ¥ ay Al Al WA RW X
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[ =fzw o]

A AT SraT SPEAT &) Faw F ¢H
Zag wq ¥ afoar o ¥ g7 <
qifqard= @ JTATE, 99 ¥ W WTE
fr ag AT WY TLE WA % AL AADT
2 wirag feelI 9 QY a5 qgIar §
1T FAT IR IT qZIATE | T 0@ HT
JqF TFIT T Ffgq 7 9g g
A=)

A AF WE F AL FT AT g,
& wgar qgA g 5 AR A5 A AN
THT FNTAT SR A S AN FA T
FIHIT AT § IX T4 F0 1603
TEET 07 |

AT F AR 4 T FW FE@ I
o FgAY 3, IT FY QY AE Afaw F
A 9870 8, A1 F way & fgam®

21 37 A ghezar AT 74 faaay §

8 F @I @FI0 A 0T

MR. DEPUTY-SPEAKER : I would
like to know how much time the hon.
Railway Minister would require for re-
ply because at 3.30 the Home Minister
is going to make a statement and I have
to adjust the time accordingly.

SHRI C. M. POONACHA : About 25
minutes.

MR. DEPUTY-SPEAKER: About
20 to 25 minutes. Before 3.30 we must
finish this business. So I will call a few
others also.

SHRI SEQUEIRA rose—

MR. DEPUTY-SPEAKER: I can
give you only two or three minutes, not
more.

SHRI ERASMO DE SEUEIRA
(Marmagoa): Sir, a little more than
three minutes.

Sir, we are all very much concerned
about the number of accidents in the
Railways and the frequency with which
they are occurring. I would suggest
that the Railway Minister should consi-
der establishing an independent authority
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consisting of experts independent of the
Railway Board which would go into all
such accidents and investigate them and
make recommendations. Here, I have
in mind some authority like the Civil
Aeronautical Board which the Airlines
have got. Will the hon. Minister con-
sider this suggestion ?

In the last two years your Railways
have been on the wrong side of the
break-even point. You have got extra
capacity but not enough traffic. The
hon. Minister says that it is because of
recession. This may be partly true, but
that is certainly not the main reason.
If you take your own statistics, on Oil-
Seeds in 1950-51 you carried 30.91%
of the production but in 1966-67 you
carried only 19.91%. In raw cotton in
1950-51 you carried 71.41% whereas
in 1966-67, you carried only 48.3%.
In cotton manufactures in 1950-51 it
was 81% of the production but in 1966-
67, you carried only 23.31%. On the
second largest item of goods after coal
which is your all-embracing definition
‘Other goods’, your originating traffic
has decrcased from 52.7 million tonnes
in 1965-66 to 5!.3 million tonnes in
1966-67. If you lump together all these
high tariff items into one classification,
how are the Railways to know where
they are losing business and where they
have got to do something to get it back.
I think the Railways should try to find
out where they arc losing so much of
their business and do something about it
and get it back.

One of the reasons is very rough
handling. In 1966-67 the compensation
for goods lost or damaged was Rs. 5.99
crores. In the revised estimates for
1967-68, with one million tonnes less in
traffic this figure has increased to Rs.
6.56 crores. What is this? Is it the
slogan of the Railways, ‘It does mnot
matter. We can always raise the fares,’ ?

Then, under ‘Handling, Collection and
delivery of goods and expenses on Out-
Agencies’ in 1966-67 it was Rs. 3.97
crores and in 1967-68, with less traffic
this cost has increased to Rs. 4.23
crores. In catering with a sale of
Rs. 6.19 crores the estimated profit in
1967-68 is Rs. 2.69 lakhs, but with



1871 D.G. and

higher sales you estimate a lower profit
this year. At least you can improve
the quality of cooking and show us at
least a larger profit on this small item.
Then loss on fuel in 1966-67 was Rs. 94
lakhs. In 1967-68 again with less traffic
it was Rs. 124 lakhs. This, Sir, is gross
cost-unconsciousness.

Sir, I would like to mention a small
problem relating to my own constitu-
ency. The Railway Minister knows that
problem which is hanging fire for the
past 6 years. That is about the absorbed
employces whom he took over from the
erstwhile Portuguese Railways. 1 rea-
lise that the Government of Goa which
does not at all bother about the well-
being of the people is partly to blame.
But I think that docs not absolve this
Government or this Ministry. 1 would
suggest that he should look into this, and
find a solution quickly.

On the Railways, the Minister must
take two steps. Onc step is that they
should go and get more passenger and
goods traffic. The second step is that
they should impose strict financial discip-
line at all levels of -the Railways. Start-
ing with the Railway Board, I would
suggest that they should cut down the
two extra temporary additional Members
that they have budgeted for, the two
extra temporary joint directors, the five
extra private secretaries, the twenty-six
extra accountants and the nine extra-tem-
porary accountants and go on doing
some bureaucratic family planning
right down the organisation.

I would appeal to him that they
should not raise the passenger fares.
This House should not allow any in-
creasc in the passenger farcs, It is not
fair that the Railways should make it
a habit of burdening the traveller with
their continued cost unconsciousness.
The deficiency, T submit, must be made
up by discipline and more efficiency,
and as I said last year, by savings from
within the organisation and not by a
draft of more and more savings of the
‘people into the Railways.

it frrsifewr s (sERER)
INETA TARA, T & AT AT
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Fag ¥ ¥ shew W
A ArIFY qar wom fR @Y A oaga
safa &1 § s aga @ agfaad W@
Gt Mg &) wEAE Wy A
faerg 78, au U Bww aq M §,
Q. qQ geit 1 fraior garr 1 A oo
e FT I FATR GHA AW Foar v
& 1 ST 3@ FGW A A oW I
gam R 1 F Twwan g fF W w1 qore
T FIA TN TEE@ TA AR AR
wEqe gt ¢ fr WY A aggawnn
A A 919 T F fegat & 9 @y aw
G fF aga @ gt T 9w 7 fewd
Tt € fa #1 ford Y st & Al
T 9gd TN IO &Y gAY Y qAfF
AT ITRT AE A o7 FfEw e
gasr facgs T&Tw 7 &1 IY F@
forar wmm &, ey, WRE, 94, @Y,
ufigz | g7 a@ # A% aga A a5
et wgdr & | 7w fora o aga
o &=t 1 ST § | W19 gy S
FY Frat #1 feqat 7 @ fear smar )
T AT A @R AT @9y,
AT @A T TS, FOTET WG 7@
FTEET | TH TG F1 JIA1 § AT@T IAT
¥ F fear S & | TTHT B ITEW
g YT & 1 ag A dar & 9 Figwe}
Fgaw I wa g 1§ Tear g
ZA a9 JI1 B OF FUST g7 F AT
FUAT I AR I gArE AR qF
fF g7 4 & F17 F17 9 S0 B garar
ST AT & 1 T a3 ¥ g7 9w @=i
F faT ST §FAT & 1 T A9 T
fFan a1 STTRT agd HTAST e AR
TZT AN SHIVAT 71T AT THT |

gt 7% AN FT 4TI , FHIRL
aga & Wizl 7 g fo% fem §
A § AT AT A & %
fora fewe 2wt a3 fad o § IaAT
Heg @ F9 ¥ 79 feaql & a=T Y
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[+ forrifewT TomR)
wfed A Iy &R A A aawy
FH Y FH s4ICYT FEA A1 | G H
qET T TAAE § ANfE s o
T T TR

S mfeat 7 aqA Wi @ @
EIFMBARAATR®E | TAFT THT
T FL I T1FET NG R IA qTHF%e -
fa faeew ;g 3 3 wfg@ o
FEdFEA IR FANG T T A FT I
F AT AfEd

feq@l & & aga &Y A9 mag g1 =
§ R g 7% 7€ qvg #1 AF wm

F1 I IATT AT ESTF FT39F {0
fde 7@ s #g f& @g M o
fea@ & #2377 9 fy 99 o= @i
YT 2 MTT TH { § 97 SAqAT Fifrw £1
F W 5 a9 fe@m@n a1 gawr =
q{E I9HT a9 F ®7 7 fagr snom
A W9 G R omr wRAT wRe
M FAFTEA H FTH FAETAMIAT |

IR QT ZEFT FEEHE F 9
HET $77 T FETT T F A
7 OF qAAS TRET § | A% QA gAY
S aHTE T A A FWG uFHEEH
F e IAE 1 @ AT aeEr
ST 3T A1Ed

fag & sfecagz, ew@mee 2wa
F 9T A A FY agT wET G
g = Avg & Qe wilfEw, TS
2aq & 977 W7 dav faw 1 aga
FE@ 1 3 AvE gAarE wiww, 2Zua
F I, UAFTE FAVANE ATZT 97 AT
fasr Y o&7T & 1 T avr 7 agd
AT FG AT AFT § AFA 00 T A2
T TG T TATE

TARTYIT 7 9gT AGL FH FQ@ E |
I WV F FE I AW, qA0A
T W F L AT F AN E 1 IAF
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a IR & g o o & T
TrET-er & i 79 que Tre g
Q2 IugaA g frsm o
TarE 9 N f&w o7 gor wyew S
wgagE I9vE e arfE ever e
¥ €I T 9 @7 | W 9gT ;%
AR BEZLT F7 SATET ITART F&H |

T a® ¥ 7 Aagm fF @
AR AaER & N9 7 uF 9% ¢ W
anfr ofy s g

B FAR 7 (ST I A agrfev
T, IARY WY EY AT Wil 0.
7 a9q Wy uide § ¥ fefoe v
¥t ag o ) & ;g fF o feems
fafee q@As #Y a1 |ews 1 7R
tddz ¥ qIX 9T 7@ a1 qEOS FT WY
FfauTERiT H T IAHT FTeT WY FT

TF A AT ATy yrAAT ) 9
WY Ffawdr AR A w7 | fa@d
FW & A FIT FTH AR T F 719
oy qY 7 foer #X 1 AR AW F A9
THo Yo fAGAT 17 a7 FAZ | THA
g4 TET qRuEY g & 1 sk fega
H qerg 41 giar &, ) A6 gT @
a1 FYE WY TFAIF AT & A1 FE AW
T B TV ATX § | ATET TIB WY
I GAT I A 34T & | G Ty
FE AT E | T Foreeta A 311q gH a9 |
IAY T FIT WY g agS) FAL
ST & 1| ferE T g gETR ATEEERY
FIE qT FW §, ¢ Al 72 AFA TR
M F AT THo qro fA@AT AT Y
FIE | g7 MRN F A9 # 4 fewigw
T qHAT FATE |
MR. DEPUTY-SPEAKER: Now,
Shri P. N. Solani. Since there is not

much time left now, the hon. Member
should speak in telegraphic language.

AN HON. MEMBER : Why not tele-
pathy ?
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SHRI S. KUNDU : 1 would suggest
that from the Congress Members’ names
the letters ‘M.P.’ should removed; and
these letters should be written in very
big form after the names of all the
Opposition Members.

SHRI P. N. SOLANKI (Kaira) : I
sympathise with the Railway Minister
becausc he had to face a series of ques-
tions since this morning regarding the
accident. Simply by removing the Rail-
way Minister, we are not going to solve
the problem of railway accidents.

I have noticed one thing that cver
since Shri C. M. Poonacha entered into
the Railway Ministry, he has taken keen
intercst in various problems. 1 would
not like that this tragedy should also
happen that we lose a Railway Minister
like Shri C. M. Poonacha.

My first suggestion is in regard to the
Railway Act. The Railway Act was first
enacted in 1890, and it is an old Act.
Government ought to revise that Act.
When they are modernising the railway
administration and  bringing  dicsel
engines instead of steam engines and
mproving other facilities, they ought to
bring this Act also up to date und see
that the various loopholes in administra-
tive jobs which are there are removed
from the Act.

Secondly. us many other Members
have voiced their concern regarding the
Railway Board, I also join them. 1 feel
personally that in many problems the
Railway Minister feels helpless in the
hands of these bureaucrats. Instcad of
helping in the administration, these bure-
aucrats have created further problems
and the Railway Minister mever gets a
wuc picture from the public side or
from the side of the staff of the em-
ployees of the railways; he is always
guided and advised by the Railway
Board onmly. In fact, this board should
be reorganised and it should have a
separate Ministry just like other corpo-
rations. The Railway Board should be
converted into a technical board. [ think
that was the purpose why the Raiway
Board was there. They should not
advise on tbe administrative side of it,
because they are only creating problems.
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Let them be on the technical side and
purely on that basis advise the Railway
Minister on technical issues, not about
administrative issues. Therefore, the
Railway Minister should personally look
into each and every problem and have
an independent view on the problem.

Coming to other problems, the biggest
problem that the railways are facing is
loss of revenue. The railways had
never suffered a loss in the past, but
since the last two years we are finding
this loss. I have one good suggestion
in this regard, which if the hon. Railway
Minister would tackle, would improve
the situation. If the Food and Agricul-
ture Minister is prepared to remove the
food zones then a lot of foodgrains
movement can be handled by the rail-
ways and then there could even be less
of taxes and less of fares because they
will get further revenues if only that
gentleman in the Food Ministry behaves
in the desired manner.

The economy drive in the railways
has failed completely. I am sorry to
say this. 1f the economy drive would
have succeeded, there would have been
no loss in the railways. The economy
drive on the contrary has inflicted se-
rious difficulties on the public. In many
places I have noticed that they have
closed down one gate or one booking
window in the name of cconomy drive.
On the other hand, on the administrative
side, I would like to have the figures
from the hon. Minister in regard to the
increase in the numbcr of officers.

You have removed the small men,
but you have put biggermen who are
drawing fat salaries. So this economy
drive has not helped the railways.

15 HRs.

Another suggestion. Some time ago,
in the railways they had half tickets for
children. Now they have dispcnsed with
that and are issuing full size tickets to
children. 1 suggest that the old practice
be revived. This will save a lot of
paper and printing cxpense. This is
amother source to save some money.

Another suggestion is about proper

assessment of claims for loss or damage.
Under the present system of assessment,
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there is some mischief. Suppose a claim
is preferred for Rs. 10, the man is paid
Rs. 100. It depends upon the officer
concerned. This method should be
looked into and proper assessmeat pro-
cedure laid down. This will save the
railways a lot of money by avoiding
over-payment.

Regarding the commercial clerks, the
Railway Minister knows that we
bhave met him in this connection and
are due to meet him again in a day or
two in connection with their problems.
We are told that their grievances should
be forwarded through proper channels,
that is the Union. But whether they
have joined the Union or not, they are
all the same part of the railway fumily.
It is better that the administration looks
into their grievances, whether they come
through unions or on their own. They
should not be turned away because they
have not approached the authorities
through the unions.

Now they have introduced a so-called
simplification of account books. Thesc
have been divided into booking, goods
and parcels. Formerly, an account book
used to cost Rs. 5; now by simplification,
they cost Rs. 30, Rs. 25 more! When
the week ends and the books are re-
placed, half the pages are unutilised.
This also costs the railways extra money.
Here is another source of saving money.

MR. DEPUTY-SPEAKER: Savc
our time also.

SHRI P. N. SOLANKI: Lastly, I
would repeat a demand I made in my
speech last year concerning a railway
line linking Kapadvanj with Madosa
either by narrow gauge or metre gauge.
This will link Kapadvanj with other
places in Gujarat and Rajasthan and
will be of service in transporting pro-
ducts of agriculture, cotton particularly,
and industry and also facilitate passenger
traffic. I would request that this may
very soon be taken up.

1 wanted to cover many other points,
but as the Deputy Speaker is prw_ssed for
time, I would conclude by saying that
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the Railway Minister should look into
the points I have made. He should find
some remedy to improve the relations
between the staff and the administration

and also do away with the Railway
Board.

ISR WRRW . YT I AT |

st 97w Wt (7A7Y7) gwiore
TR, § R At ATAT g, w@iww 4@
w1g fawra & 1 37 AT AR g
gir gl faeem 2, At 4 owmE
TITH FT TEAEE TIAT E XK

W opzar AT fE L L

MR. DEPUTY-SPEAKER : This has
nothing to do with the debatc. I have
already given my ruling.

st Sw A Awt . T AT IEm R
A AAH ZrEw (T E | gAER T
AT Erg (fa E (smaeT )

MR. DEPUTY-SPEAKER :

I will
have to take serious notice of it.

SHRI NAMBIAR : The hon. Mem-
ber has cast serious aspersions on the
Chair.  This cannot go on record. He
should either withdraw it or it should
be expunged. The dignity and decorum
of the Housce should be maintained.

SHRI PARTHASARATHY (liajam-
pet) : We are very sorry for his sake.

Mot **  (sraww)

ot sEw famdt atagqat © IuTemy
"R, G AR g § fF g e,
off §7 7% qmi, aga aOF & I §,
afer foq a®@ & 98 ATq9T ST
FY AT T, IAX 7 A T A whivesy
AT A 7 g e +5 wfasst agai
AT 97 FIE ATAT AN, 4 T T9Y

T 1 I aww A fawar , @

«*Expunged as ordered by the Chair.
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g ST FAR TE F Haw 95 F:
T f& foam weet & Ao fad o
3, A9 guy faaR sraQFT AT
IfFT IAFT AT TT AT TG AT
arfed | 4398 frdgs wew R I
M FS FgTE, A 97 ¥ fow @ W
FX, g Q1 IT F FAAET § fAFTHAT
sear 1 7 fowe § adf ; awar
2

ot SR avg wWE W AFA AT
E A R

SHRI S, KANDAPPAN : (Mettur) :
The Congress Party is in comfortable
majority and if they do not restrain
themselves and if off and on they resort
1o this kind of ventilating their impa-
tience, I am afraid the whole of demo-
cracy is at stake in this country. It is
not a question whether he is insulting
vou or somcbody. You arc the custo-
dian of the rights and privileges of the
Housc and the whole House is insulted.
If he has a grievance against the Con-
gress Parliamentary Board, he should
represent to them.

T mE 7

v

SHRI S. KANDAPPAN : He should
apologise or his remarks should be ex-
punged.

MR. DEPUTY-SPEAKER : This
matter is very serious. This has been
repeated twice. Even if it is not removed
from the record, it is not a good thing
for the party in power to keep it on
record.

=t &0 Ao oy (3foar) - gurewer
TR, G A §S HET AT &, IAFT
A A FYTGT AT | A ATAAT
T FT WA W frar § 1 g7 WA
gy, oft aTddY, & T gRwT ¥ O
sagfFNgermmg 7 for
qeadt srAr TfEw AT gAY qEAS
s afeT )
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= q@o qWo WAt : (TAT) : IYTEAY
wE\Ea, W AT F T FAT 9T G 7%
o F e § e e
qif&Rfi 1 77T T @ar §, A
T q<g FTAG qrET arer oY g7 T
T ST E, a9 THT F g
FE AT | ot gAT AT fRAT AT @,
A1 T gUTLST vt gvmgfy vy &,
1 TR A qAT AL grar § o ARy
AT AT T v A 3w

SHRI SONAVANE (Pandharpur) :
That is his grievance.

ot W T AW *

SHRI S. KANDAPPAN : He should
take it up in his own party meeting.
This is not the forum for it.

=Y Q8o TR FNT : g7 T\ &7 AT
HEAT AuAr aifedt & wvAr WfFv o
I FET TET AT ATAT TFAL TAT F7C
3R, ard AweArg fr gl 9% sree,
Iqremer Ay aarafy, St aE WrogEm,
I T ZEATH T F7 FIET TEY F4T |

MR. DEPUTY-SPEAKER : I have
given enough latitude. At the present
juncture in our country, maintaining the
decorum and dignity of the House is the
responsibility of every member, whether
on this side or that side of the House.
If any member takes liberty in this man-
ner, it is derogatory to the whole House.
It is not a personal matter. After all,
the Chair is part of this furniture. But
it is a crucial part, the king pin, as May
has put it, and 1 look at it from that
angle. Therefore, I appeal to all sec-
tions. But sometimes there i3 some
limit to my patience also. In the inte-
rest of dignity, in the interest of main-
taining the dignity of the House, it is
my responsibility to take some stern
steps. I have warned the concerned
hon. Member. I am reluctant to re-
move the words he uttered. Let them
remain on record. It is a black record.

**Expunged as ordered by the Chair.
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SHRI NAMBIAR : 1t adds to' the in-
dignity of the House.

MR. DEPUTY-SPEAKER : I agree
with you. But 1 would like to tell all
hon. Members of the House that if these
scenes are enacted in this House we are
not setting a good ecxample to others at
the present. juncture. So far as the
lists are concerned, I have read out the

rule. It is left to the discretion of the
Chair. About 25 or 30 names are sub-
mitted. I do not blame any onc. 1 have

to see that all sides are represented, all
shades of opinion are represented, all
regions are represented and there is a
reasonable debate. 1t is my responsibi-
lity. Even to hon. Members on this
side I have several times suggested that
I would like to accommodate another
Member in place of one suggested by
them because hc happened 10 come
from a very backward area. It is my
responsibility and 1 must discharge it
very conscientiously. I hope such scenes
would not be repeated. . But I must
reiterate that if these things happen
again I will not refrain from taking a
drastic step (Interruption).

DR. SUSHILA NAYAR (Jhansi) :
May I request you, Sir, in all humility,
to expunge those remarks. It is not
that it is a reflection against you, but it
lowers the dignity of the House. There-
fore, such remarks must be expunged
and we request you to do so.

SOME HON. MEMBERS ;: We sup-
port it.

MR. DEPUTY-SPEAKER : What
does the hon. Minister for Parliamentary
Affairs say ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : Thosc remarks may be cx-
punged.

MR. DEPUTY-SPEAKER : Bccause
the Minister of ParMamentary Affairs
also desires that these remarks should
not go on record, they stand expunged.

SHRI NAMBIAR : Let thé Member
continue his speech.
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MR. DEPUTY-SPEAKER : 1 called
him, twice.

SHRI NAMBIAR : With all respect
to him, let him continue his speech.

ot §® &g TRY : F*

SHRI S. K. SAMBANDHAN (Tirut-
tani) Mr. Deputy-Speaker, Sir, let me
confine myself to only one point which
is the root cause of all the ills of the
Railways, whether they be accidents
which have occurred rccently or they
be instances of negligence or ineffici-
ency on the part of the Railways about
which complaints have been made from
all sections of the House. The root
cause for all such things is the corrupt
and bureaucratic attitude of the Rail-
way Administration, to put it in a nut-
shell. I will give only one example.
The workshop at Arkonam in Southem
Railway—unfortunately it falls in my
constituency—was started in 1900 with
a skeleton staff. Just a few days before
it employed 3234 employees including
some supervisory staff. It is a produc-
tion workshop, as it was termed, and so
many articles have becn ordered to be
produced in this workshop. Many rail-
ways, including the Southern Railway,
the. Western Railway and Central Rail-
way, and some of the public undertak-
ings also have been supplied the goods
manufactured in this workshop. All of
a sudden, the railway administration
decided to make it only a workshop
and wansfer the few pcople already
there to Madras and some other places.
They were on the verge of transferring
some more people, thousands of peopie.
But, at that time, a representation was
made and they have not been disturbed.
1 want to draw the attention of the hon.
Minister to this and humbly request
him to call for the records, peruse them
and then take a decision himself. Let
him not refer the matter to the Railway
Board, the bureaucratic administration,
because then the same kind of reply he
will get, we will also get and there will
be no benefit to anybody.

For instance, one officer asked the
permission of the Railway Board to

**Expunged as ordered by the Chair.



1883 D.G. and

place orders for 47 Span shallow type
girders with the Arkonam workshop.
For that the people are trying to trans-
fer him from where he is now. At the
same time, the railway officials are en-
couraged to place orders with a firm in
the private sector, at the expense of our
public sector workshop.

Then, sometime back the General
Manager of the Southern Railways
wrote to all the railways stating that
the quality of the lamps made at the
workshop is found good after testing
and so orders for all the requirements
of the railways should be placed with
the Arkonam workshop. In spite of
this letter, orders for this article is placed
by the different railways with different
parties in the private sector.

Then, therc was a demand on the
railway workshop for points and cross-
ing requircd for the Bokaro steel plant.
The railway workshop quoted a figure
of Rs. 3,600. That contract has now
been given to a private firm on the plea
that that firm has offered it at a rate
of Rs. 3,400. So, only for a difference
of Rs. 200 it has been placed with a
private firm. If this is the attitude of
the railways to a workshop that has
been established by them and expanded
recently at a cost of Rs. 60 lakhs—
when the workshop is being expanded.
at the same time, retrenchment is going
on and orders for goods are placed with
private partics—then how can they ex-
pect to make any profit at any time?
I hope the Railway Minister will serious-
ly comsider these points and take suit-
able speedy action.

MR. DEPUTY-SPEAKER : The
hon. Home Minister is going to make
a statement at 3.30 p.m. Since these
demands could not be adopted before
that, I will accommodate two more
members, who have not spoken at all.
After that, the Home Minister will make
his statement and then the Railway
Minister will reply to the debate.

ff Wier AT (A7) ;o ganmer
WgIRT, W A% § owsdt ¥ wEEr
AT FCAT AEAT § FF O arararor
a7 gy farg £ F90g A S FEAT F1gar
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AR Y AT, frad f oft srreavaa
A Y o fafgai A d, o7 W
A AT PAr AT A —F®A AW
#q¥ G |

SHRI SRINIBAS MISRA (Cuttack) :
Mr. Deputy-Speaker, Sir, considering
the time that is allotted, I will confine
my rcmarks only to the region from
which I comec.

It has been a general grievance of
the people of Orissa that the length of
the line there is very small. Orissa has
got only one-fortieth of the total lines
in the country but the population is one-
twentyfifth of the country and the area
is one-twenticth of the country. The
castern side of Orissa is not connected
with the northern and western sides.

We have claimed again and ‘again
for a direct train from the capital of
Orissa to Delhi.

=t frx afeest sax gl soiw
g aar g, a7 uFq_fesn Aaqvaw
¥ faewit & feg srrar svaa |

SHRI SRINIBAS MISRA : We want
a direct train. That dabba of which
the hon. Member speaks halts for five
or six hours at Asansol. It is a night-
mare to travel in that dabba. 1 have my-
self travelled in that. It is shunted out
from one train to another three or four
times.

SHRI S. KANDAPPAN : Any train
travel has become a nightmare and a
hazard now.

SHRI SRINIBAS MISRA : Yes, any
travel has become a nightmare becaunse
we do not know when we will be killed
at night.

All State capitals have got direct trains
from Delhi but Orissa capital is deprived
of that. I can give definite suggestions.
We are getting the signature of the MPs
here and some from Madhya Pradesh
and we will give it to the Minister, But
we want a train to run from Puri to
Delhi. Any train from Kharagpur to-
wards Delhi could be diverted but it
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should not pass through Kharagpur-
Howrah which is a very heavily engaged
line and, you know, there is ~dharana,
gherao and what-not in the middle.

Then, regarding accidents. The con-
trol organisation, which is responsible
for the running of trains, has some grie-
vances. Their association has time and
again appealed to the Minister to remove
those grievances. 1 will mention only
two of them. One is that the Second
Pay Commission wanted the two classes
of operators to be merged into one but
that has not been done yet. Secondly,
as a result of the recommendation of
the Second Pay Commission, those who
were getting Rs. 500 have been down-
graded to Rs. 360. What they were
getting before has come down now.
Pre-1931 it was Rs. 500—Rs. 600 and
under the Second Pay Commission it
has come¢ down to Rs. 450—Rs. 575.
That has been their lot. These pcople
have no chance of promotion and no
incentive. If those who are to look to
the running of trains are overworked
and are not satisfied, you know what will
happen. So, their grienvances should
be removed so that it will not cause
accidents.

st W A (FIYT) - INETA
wgIRA, # wiqE 9fF qg AT 9E%
FAT AT § 5 amaT =7 s a7
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PUNJAB

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
Mr. Speaker, Sir, according to informa-
tion received from the State Government
of Punjab, the Governor of Punjab had
prorogued the Punjab Legislative Assem-
bly on the 11th March, 1968. The
order, duly authenticated by the Chief
Secretary to the Government of Punjab,
was notified in the Official Gazette on
13th March, 1968, and copies thereof
were circulated to all concerned. The
order of prorogation was also notified
by the Secretary, Punjab. Vidhan Sabha,



